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‘Date of decision: /.4( 5 August, 2012
CORAM '

HON’BLEDR. KBS RAJAN, JUDICIAL MEMBER
HON’BLEMR B K SINHA, ADMINISTRATIVE MEMBER

OA No.531/2011

1. Abdul Kadar S/o shri Hafiz Abdul Kadar, aged about 58 years, R/o 12/28
Rehman Colony, Alka Hotel Ke Pas, Udaipur, at present employed as Casual
Computer Operator, in the office of CIT (A), 16, Mumal Tower, Udaipur.

Ajit Singh Chauhan S/o Kesar Singh Chauhan, aged about 29 years, R/o
636 Dholi Magri Gali No.2, Udaipur, at present employed as Casual
Computer Opelatox in the ofhcc of ITO Ward-2(2), 6, New Fatehpura
Udaipur.

‘ Bhunveshwar Paneri S/o Onkarnath Paneri, aged about 36 years, R/o 37,
Paneri Bhawan, Inside Chandpole, Udaipur, at present employed as Casual
Computer Operator, in the office of ITO (TDS), Udaipur,

4, Dinesh Jain S/o Shri Shanti Lal Jain, aged about 30 years, R/o H.N0.208,
Paras Apartment, at present employed as Casual Computer Operator, in the
office of ACIT Circle-2, 6, New Fatehpura, Udaipur.

5. ~ Hira Lal Dangi S/o Sh. Mighu Lal Dangi, aged about 19 years, R/o
Khatikwada, Bedla, Udaipur, Peon, at present employed as Casual Peon in the
office of JT CIT, 6, New Fatehpura, Udaipur.
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OA No.530/2011

I Nagraj Meena S/o Kanji Meena, aged about 38 years, R/o village Khokhadra,
Kherwada, Udaipur, at present employed as Casual Peon, in the office of ITO
Ward-1 (4) 6, New Fatehpura, Udaipur.

2. Narayan Lal Dangi S/o Shri Kechu Lal Dangi, aged about 22 years, R/o

Khatikwada, Bedla, Udaipur, at present employed as Casual Peon, in the office of
CIT, 16 Mumal Tower, Udaipur.

Narbada Shankar Menariya S/o Shyi Kalu Ram Ji, aged about 43 years, R/o
village Chirva, Girwa, Udaipur, at preszat employed as Casual Peon, AO (DDO),
Udalpur
4, Narendara Bhatnagar S/o Shri Asnok Bhatnagar, aged about 26 years, R/o 30,
Chitragupt Marg, Mahila Mandal ke Pass, Udaipur, at present employed as Casual

(OS]

2w Peon, in the office ITO Ward-2(1), 6, New Fatehpura, Udaipur.

Narendra Purbia S70 shri Himmat Lal Purbia, aged about 31 years, R/o
Wo.256 Rampura Choraha, Ubhayshrav Ji Road, Udaipur, at present employed as
&5\\{‘1] Computer Operator in the office o7 CIT, 16 Mumal Tower, Udaipur.




OA N0.529/20" 1 2

0A N0.532/2011

1.Vikram Arya S/o Shri Bhanwar Lal, agec about 26 years, R/o C/o Shankar Sadan,
in fron: of Central Jail, Rajnagar, District Rajsamand, :at present‘ employed as
Casual Chowkidar, in the office of Income Tax, Rajsamand. \

2.Ramesh Kumawat S/o Shri Pramanand Kvmawat, aged about 27 years R/o E-239,
Nai Abcdi, Kandroli, District Rajsamand, at present employed a3 Casual Data
Entry Operator, in the office of Income Tax, Rajsamand. |

3.Prakash harijan S/o Shri Kishan Lal Harijan, aged about 26 years, R/o Mukherjee
Choraha, Haruan Basti, Kankroli, District Rajsamand, at present‘ employed as
Casual Sweeper, in the office of Income Tax, Rajsamand. ‘

4.Iswar Lal Prajapat S/o Shri Bhagwan Lu: Prajapat, aged about 2 years, R/o Village
Banai Post, Binol Via Kuwaria, Disirict Rajsamand, at p1esent‘employed as
Casual Data Entry Operator, in the office of Income Tax, Rajsamand.

5.Amba Lal Meena S/o Shri Hajari Lal Meena, aged about 33 years,
Collony Village Vasol, District Rajsamand, at present employed as Casual Peon,
in the office of Income Tax, Rajsamand. i
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Manish Rawat S/o Shri Dau Lal Ji, aged about 30 years, R/o 14, Mayur Van
Colony, Panerion Ki Madri, Udaipur, at present employed as Casual Computer
Operator, in the oftice of Guest House, CIT, 16, Mumal Tower, Udalpur
Manohar Singh Meena S/o shri Nanji Meena, aged about 30 years, R/o v1llage
Karnpuria, Kuwaria, Sarada, Udaipur, at present employed as Caswl Cook, in
the office of Guest House, IT Guest House, H.M. Sector-11, Udalour :
Padmech Sharma S/o Shri Harishankar Sharma, aged about 29 years R/o Clo
Yashwant Purohit, Brahmpuri Mohalla, Bansi, Chittorgarh, at present smployed
as Casual Computer Operator, in the ofﬁce of Guest House, Addl CIT, Range
Chittorgarh.

Praveen Sandhaya S/o Shri Sohan Lal Sanadhaya, aged about 25 vyears,
R/0G197, Gandhi Nagzu Sector-5, Chittorgarh, at present emplo jed as Casual
Compuler Operator, in the office of Guest House, DCIT, Circle, Chittorgarh.
Pushkar Choudhary S/0 Nandram Choudhary, aged about 34 years, R/o
Lakharighati, Near Satyanarayan Temple, Udaipur, at present -employed as
Casual Computer Operator, in the “office of Guest House, |
Chittorgarh. . ‘\

i |
OA No.533/201 | o |
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2.

Vijay Singh Chouhan S/o Shri Han umgh Chouhan aged abouﬁ33 years, R/o
31, Krisanpura, Gali No.2, Udaipur, at present employed as Casudl Peon, in the
office’'of Jt CIT, 6, New Fatehpuxa, Udaipur.

Vinod Kumar Chouhan S/0 shri Chotu Lal Chouhan, aged about 39 years,
R/0482, Hathi Pol, Chaman Pura, Gali No.9, Udaipur, at present employed as
Casual Peon, in the office of CCIT, 6. New Fatehpura, Udaipur. |

Yogesh Meena S/o Shri Omprakash: Meena, aged about 36 years, R/o Swarup
Pura Mavli, Udaipur, at present employed as Casual Peon, in thé office of Ito,
TRO, 13-B, Saheli Marg, Udaipur.

Kishan Lal Meghwal S/o Shri Roop Lal Meghwal aged about 26 years, R/o

employed as Casudl Peon, ACIT, Cirzl=-2, Udaipur. ,
= = Muk:a Sharma D/o Shri Nand Lal Sharma, aged about 31 years; R/o 103, AR

\@,pe%atu in the office Sevottam CIT, ( New Fatehpura, Udaipur.

621, Gali No.3, Machlla Magra, Hiran Magri, Sector 11, Uda1pu1_ at present . |

& Compls.\ Sector 14, Udaipur, at present employed as Causal bomputer '
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0.A. No.534/2011 with MA No.142/2012

1. Naresh Menaria S/o Shri Kishan Lal Menaria, aged about 25 years, R/o 255,

Bz}dgoan, L}duipur, at present employed as Casual Computer Operator, in the
otfice of ITO Ward-2 (1), 6, New Fatehpura, Udaipur.,

2. Punkaj Joshi S/o Shri Kaluram Ji, aged about 31 years, R/o Shreeﬁath General
Store, qucrdhan Villas, Udaipur, at ipresent employed as Casual Computer
Operator in the office of ITO Ward -1 (1), 6, New Fatehpura, Udaipur.

J.

Prasharit Singh Ranawat S/o Mahipal Singh Ranawat, aged about 30 -years, R/o
29, Anand Vihar, Near Secondary School, DPS School Road, Sobhagpura,
Udaipur, at present employed as Casual Computer Operator in the office of Addl.
CIT, Range-2, Udaipur. '

4. Rekha Gehlot D/o Chotu Lal, aged about 36 years, R/o H.M. Sec.5, Banjara Basti,
8ja1:pux_','at present employed as Casual Sweeper, in the office of JCIT, Central,

aipur.

Rugesh Dangi S/o Shri Nathu Dangi, aged about 25 years, R/o Village Thor,
Th.Girwa, Udaipur, at present employed as Causal Peon, in the office of CIT (A),
~ 16: Mumal Tower, Udaipur. -

wn

s

) OA No.535/2011

1. Teji Lal Meena S/o Shri Dungar Lel ji, aged about 19 years, R/o Village
Karnpuria, Kuwaria, Sarada, Udaipur, et present employed as Casual Coo, in the
office of Guest House, IT Guest House, H.M. Sector-11, Udaipur.

2. Tilkesh'Soni S/o Shri Prahlad Soni, aged about 24 years, R/o 342 Lapada, Sunero
Ka Mohallla, Chittorgarh, at present employed as Casual Computer Operator, in
the oftice of Guest House, ITO ward-2, Chittorgarh. .

3. Yashwant Purohit S/o Shri Shyam Lal Purohit, aged about 27 years, R/o

Brahmpuri Mohalla, Bansi, Chittorgarh, at present employed as Casual Computer
Operator, in the office of Guest House, [TO, Ward-1 Chittorgarh.

4. Niranjan Nath S/o Shri Dungar Nath, aged about 30 years, R/o C.O.
Gumaniyawala Aap Kari Aaukt Bhawan, Panchwati, Udaipur, at present
cmployed as Casual Peon, i the oflice of Guest House, CIT< 16 Mumal Tower,
Udaipur. ' " ,

5. Dinesh Harijan S/o shri Gamera Ji Harijan, aged about 40 years, R/o Kachi Basti,
Gandhi Nagar, Harijan Basti, Udaipur, at present employed as Casual Sweeper in
the oftice of Guest House, 1T Guest House, H.M. Sector-11, Udaipur.

6. Kishan Lal Dangi Sjo Shri Udai Lal Dangi, aged about 25 years, R/o village
Manpura, Lakhawali, Udaipur, at present employed as Casual Chowkidar in
Income Tax Office, 6, New Fatehpura, Udaipur, ' ' '

*. 0 QA No.536/2011

1. Ravi Shankar Bagoria S/o Late Shri Dagla Ram Bagoria, aged about 30 years,
R/o Ram Snghji Ki Bari, Sector-11, House No.5G 14, Udaipur, at present
P employed as Casual.Peon, in the office JCIT (TDS), Udaipur.
Sashi Kala Gari D/o Babu Garu, aged about 44 years, R/o 68 Ward No.49,
Takahar Colony, Udaipur, at present employed as Casual Sweeper, in the
office of ITO TRO, 13, B Saheli Marg. :
Vishram Bariwa S/o Shri Ram Sahai, aged about 36 years,” R/o Near Income
Tax Office, Jain Marvie Ki Gali, Kavakheda, Bhilwara, at present employed
as Casual Waterman/Peon, in the ‘office of Income Tax Officer (DDO),
hilwara Range, Bhilwara, ) -
jrangi Yadav S/o shri Ram Doadria, aged about 29 years, R/0 Near
math Mandir Kavakheda, Bhilwara, at present employed as Casual
Wdlerman/Peon, in the office of Income Tax Officer (DD), Bhilwara Range,
[ Rlilwara, : .

2.




Mahendra singh Rathore S/o Shri Raghuvir Singh Rathore, z‘x‘ged about 24

years, R/o House No.308, Ward No.7, Jawahar Nagar, Bhilwara, at present

employed as Casual Waterman/Pecn, in the .office of Incom‘e Tax Officer

(DL, Bhilwara Range, Bhilwara. - !

OA No0.537/2011

1.

(W]

(94}

Sohan Lal Dangi S/o Shri Nathu Lal! Dangi, aged about 24 years R/o 618,
Gali No.2, Kailash Colony, Machlla l\lagra Hiran Magri, Sector 11, Udaxpur
at present employed as Casual Peon, in the office of CCIT, Udalpur

Sonali Patwa D/o Sri Ashok Kumar Patwa, aged about 29 ! lyears, R/o 95,
Patwa Street, Jag,dlsh Chowk, Udgipur, at present employed as Casual
Computer Operator in the office. of ACIT Circle-1,. .6, New Fatehpura,
Udaipur.

Sonu Chouhan S/o shri Girdhari Lal Ji, aged about 25 years, /R/o 54 Gandhi
Nagar, Harijan Basti, Udaipur, at present employed as Casual Sweeper, in the
office of CIT, 16 Mumal Tower, Udaipur. f ‘
Vardi C‘hand Dangi S/o Shri Jagannath Dangi, aged about 38 years, R/o
Dangiyon Ka Guda Thesil Girwa, Udaipur, at present employed as Casual
Chowkidar, ITO TRO, 13-B, Saheli Marg, Udaipur. f

Varsha Mehta D/o Shu Statish Chandra Mehta, aged about 29 years, R/o
1338, Adarsh Nagar, Sec.-4, Udaipur, at present employed as Casual
Computer Operator in the office ol ITO Ward-1 (4), 6. T\Jew Fatehpura,
Udaipur.

0OA No0.538/2011 ' !

1.
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0A No.539/2011 " f_ | J
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Jai Singh Sarangdevot S/o shri Nirbhay Singh Sarangdevot, aged about 29
years, R/o Bmhmpun Kanod, Udaipur, at present employed as Casual
Comiputer Operator in the office’'cf 1TO Ward-1(1),6, [New Fatehpura,
Udaipur.
Jaswant Singh S/o Shri Arjun Singh, aged about 32 years, R/o Rasala Chowk
Nathdwara, Rajsamand, at present em:ployed as Casual Computer Operator in
the office of CCIT, 6. New Fatehpura, Udaipur.
Kamlesh Kumawat S/o shii Ashok!Ji Kumawat, aged about 33 yeals R/o 2
TA 41, Hiran Magri Sec.5, Udaipur, at present employed as Casual Peon in
the of*ice of CIT, 16 Mumal Tower,! Ldfupux
Kanhiya Lal Dangi S/o shri Hakma i Dangi, aged aboul 35iyears, R/o village
Bhawarasiya, PO Daroli Udaipur, at present employed as Casual Peon in the
office of CCIT, 6, New Fatehpura, Udaipur.
Kishore Kumar Yadav S/o Shii Bheru Lal Yadav, aged about 41 years, R/o
719, Krishanpura, Near Ganesh Takri, Udaipur, at present employed as Casual
Driver in the office of CIT (A) 16, Mumal Tower, Udalpur

; 1.

ORI NO SIS U

Kuldeep Singh S/o-Shri Hari smgh Chauhan, aged about} 35 years, R/o 31,
~ Krishanpura, Gali No.1, Udaipur at present employed as Casual Peon, in the
-office of TRO, Udaipur, Newfatehpurs, Udaipur, -

-Mahesh Chandra Kulambi S/o Ram ¢handra Kulambi, aged about 30 years,

T R/Y 47, Meera Nagar, New l\umpum Colony, Udaipur, at present employed as

“Casual\Computer Operator in the office of AO (DDO), Udaipur.
Mahesh Nagda S/o Shri Bhanwar Lal Nagda, aged about; 30 years, R/o 174,

'.-;\‘Tal\en Hompura, Ganesh Tractor Ia Pass, Udaipur, at present employed as

C"tsufl Zomputer Operator in the office+of ACIT, Circle-2,

Udalpul

|
B
|
|
|
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Manish Sanadhya S/o shri Shivprakash Sanadhya, aged about 28 years, R/o
44, Kailash Marg Jagdish Chowk, Udaipur, at present employed as Casual
Computer Operator in the office of ITO Ward-Dungarpur, 6, Newfatehpura,
Udaipur.

Manisha Sharma S/o Shu Pushkar Lal Sharma, aged about 33 years, R/o 258,
Ganesh Nag,ar Pahada Udaipur, at present employed as Casual Computer
Operator in the office of CIT (A) 6 Mumal Tower, Udaipur.

OA No.540/2011

.

o

n

Rajesh Rathod (Sunil) S/o shri Bhawar Singh Rathod, aged about 41 years,
R/o 71, Yadav Colony, Ambamate, Udaipur, at present employed as Casual
Peon, in the oftice of Guest House Addl. CIT, R-2, 6, New Fatehpura,
Udaipur.

Rajmal mali S/o shri Nagji Mah aged about 34 years, R/o Slcha1 Nagar,
Kherwara, Chittorgarh, at present employed as Casual Peon, in the office of
Guest House, JCIT.

* Smt. Geceta Bai D/o shri Kalyan Lal Ji, aged about 40 years, R/o 20,

Panchwati nagar Palika Colony, Chittorgarh, at present employed as Casual
_Sweeper, in the oftice of Guest House, ITO, Chittoxgarh

Sohan Lal Meena S/o shri Ran® Lal Meena, aged about 2 2 years, R/o 155,
Nela Girwa, Udaipur, at presen: employed as Casual Cook in the office of
Guest House, IT Guest House, H.M. Sector-11, Udaipur.

Sunil Sukhwal S/o Shri Rajkumar Sukhawal aged about 24 years, R/o 350,
Krishna Pura Udaipur, at present employed as Casual Peon, in the office of
Guest House, ITO Ward-2(2), 6, New Fatehpura, Udaipur, " -

OA No.541/2011

1.

o

Ambalal Gameti S/o shri Laluram Gameti, aged about 31 years, R/o ‘109
Kishan Poul Salvi Colony, Udaipur, at present employed as Casual Cook, in
the office of IT Guest House, H.M. Sector-11, Udaipur.

Deepak Dangi S/o Shri Nathu Lal Dangi, R/o 21 Khatikwada, Bedla, Udaipur
at present employed as Casual Pzon, in the office of Guest House, ITO Ward-
1(1), 6, New Fatehpura, Udaipur. :

Dharmendra Kumawat S/o shri Om Kumawat, aged about 33 years, R/o 3
Nagar Parisad Colon, O/s Brahmim Pol, Udaipur, at present employed as
Casual Computer Operator, in the office of Guest House, CCIT, 6, New
Fatehpura, Uaipur.

Gopal Dangi S/o shri Ganesh Lal Dangi, aged about 21 yems R/o Lakadwas,
Mota Devra, Udaipur, at present employed as Casual Peon, in the office of
Guest House, ACIT, C-1, 6 New Fatehpura, Udaipur.

Jumme Khan Pathan S/o shri AKbar Khan Pathan, aged about 31 years, R/o
village Bathera Ki Samy, Drol;, Udaipur, at present employed as Casual
Computer Operator, in the office of Guest House, CCIT 6 New Fatehpura,
Udanpm

e A\/

OA No. 523/2011.

1.7 Jitendra Singh Rajput S/o Shri Ratar; Singh Rajput aged about 33 years resident of

~ '11-12, Ganesh Mandir Road, Gandhi Nagar, Bhilwara, at present employed as

-“:isw . Casual Computer Operator, in the Gffice of Income Tax Officer, Ward No. 4,
\ilnlwam Range Bhilwara,




~r.

)
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2. Jitander Sharma S/o Shri Rameshwar:Lal Sharma aged about 23 years, resident of
Vijay Singh Pathik Nagar, Bhilwara at present employed as Qasual computer
Operaicr. in the Office of Income Tax Officer, Ward No.2, Bhilwara Range
Bhilwara, ' o

Ratan Lal Sen S/o Shri Gopal Lal Sen aged about 32 years, Resiclient of 17, Kawa
Kl‘lera,‘ Bhilwara at present employei:es Casual Computer Operaltor,ain the Office
of Deputy Commissioner of Income “ax, Circle, Bhilwara RangeiBhilwara.

4. Vishal Kumar Modi S/o Shri Jhamak Lal Modi aged about 28 }1/ear§ Resident of
C-239, R.K. Colony, Bhilwara at preseht employed as Casuai Computer Operator
in the Qfﬁce of Income Tax Officer, Ward No. 3, Bhilwara Range, Bhilwara.

5. Abdul Qadir S/o Shri Abdul Muqeem Quazi aged about 24 years, Resident of In
Front of Idgah, Sanganeri Gate, Bhilwara, at present employed. as Casual
Computer Operator in the Office of Joint Commissioner of Incorﬁhe Tax, Bhilwara
Range, Bhilwara. ‘

»

|
OA No. 5242011~ -
|

1. Rajkumar Mali S/o Shri Rameshwar Lal Mali aged about 23 y;ears, Resident of
Shahpura Road, Sanganer, Bhilwara at present employed as Casual Computer Operator,
in the Office of Income Tax Officer, Ward — 1, Bhilwara Range Bhilware}.

2. Bharat Kumar Modi S/o Shri Mohan Lal Modi aged about 28 yea‘rs, resident of C-
239, R.K. Colony, Bhilwara at present employed as Casual Computer Operator in the
Office of Inconie Tax Officer, Ward 4, Bhilwara Range Bhilwara. o \

3. Gauray Chouhan S/o Shri Ram Prasud Chouhan aged about 21 years Resident of
H 466, Kirli Nagar, Shastri Nagar Extention, Bhilwara at present employed as Casual
Computer Operator in the Office of Income Tax Officer, Ward No. 2| Bhilwara Range
Bhilwara. e

4, Pushpkent Sharma S/o Shri Nanu Rera Sharma aged about 31 years Resident of

Jityan, The. Kotri, District Bhilwara at present employed as Casual Computer Operator,
in the Office of Income Tax Officer, Ward 3, Bhilwara Range Bhilwara.

0A No. 772012

Ram Sagar Meena son of Shri Sukhpal Meena,

Resident of House No.71, Ward No.27, Near'LIC, Kila Road,
Chittorgarh at present employed on the post of Casual

Peon in the office of Income Tax Officer (DDO)

Chittorgarh. - : : | -4

(By Advocate Mr.J.K Mishra in all the above cases)

Vs,

1, U\,‘nion"o'f' India through Secretary, Central;‘-vBoard of Direct Taxes, Ministry of Finance,

Government of India, North Block, New Delii.

. 2, ThePrificipal Chief Controller of Accounts (Pr.CCA),. Central| Roard of Direct
__ Taxes, New Delhi. :

’ 3.(;‘1}‘101' Commissioner of Income Tux (CCA), C.R. Building, Statute’Circle, B.D. Road,




4. The Secretary to Govt. of India, Ministry of Personnel, Public Grievances and
Pensions, Department of Personnel and Training, North Block, New Delhi-110 001.
5. Chief Commissioner of Income Tax, 6. New Fatehpura, Udalpur

Respondents
(By Advocate My, Varun Gupta forR 1103 & S
- & Advocate Vinit Mathur ASGI with Arnkuy Mathur for R.4)

OA No.542/2011

1. Devilal S/o shri Dala Ram, aged about 25 years, R/o village & Post Moongra,
Via Balotra, Tehsil Pachapadara, District Barmer, at present employed as
Casual Computer Operator in the office eof Income Tax Officer Ward, Balotra
District Barmer.

2. Poonam Chand S/o Shri Hari Bhajan, aged about 26 years, R/o C-7, Ram Bag

Kaga Colony Mahamandir, In the office of Chief Commissioner of Income
Tax, Jodhpur.

3. Ashok Kumar Sharma S/o Shri Parmanand Sharma, aged about 36 years, R/o

\;\ < Behind Mandore Krishi Mandi, Maderana Colony, Near Shishu Niketan

! School, Jodhpur, at present empleyed as Casual Computer Operator, in the
o office of Chief Commissioner of Income Tax, Jodhpur.

4, Barma Meena S/o shri Balal Meena, aged about 22 years, R/o 23 Laxmi
Nagar, Paota, C Road, Jodhpur at present employed as Casual Peon, in the
office of Chief Commissioner of 'ncome Tax, Jodhpur.

OA No. 560/2011

1. Gaurav Sharma S/o Shri HariShankar Sharma, R/o House No.474,Ward No.9,
Bhatta Colony, Hanumangarh-335512 at repent employed as causal Data Entry
Operator in the Income Tax Office Harumangarh Jn.

| ]

. Manish Sharma S/o Shri Ram Pratap Sharma, R/o House No.185, Ward No.11,

Bhatta Colony Hanumangarh-335512 at repent employed as causal Data Emry
Operator in the Income Tax Oftice Harumangarh Jn.

3. Bhanwar Lal Mund S/o Shri Girdhari Lal Mund, R/o ward No.6, Sector No.12-L,
Purani Kunja, Near Children Park, Hanumangarh-335512 Hanumangarh- 335512

at repent employed as (.au>al Data Entry Operator in the Income Tax Office
Hmumdnu‘uh In

—~  OA No. 4982011

v oL Sanjay Kumar Kumar S/o Shri Harish Kumar, aged about 25 years, resident of
Near Sarjawa Gate, Kumaharwada, Sirohi, at present employed as Casual

P Computer Operator in the Office of Income Tax Officer, Sirohi.
2. Sarwan Kumar S/o Shri Charan Das aged about 27 years, resident of Keshar Bag,

Harijan Basti, Behind Central Jail, Ratanada, Jodhpur, at present employed as

LR Casual Salaiwala, in the office of Inceme Tax under PRO CCIT, Jodhpur.

[

: _“3' J Dinesh Teji S/o Shri Ramesh Teji, aged about 30 years resident of House No.
A f104 Bombay Motor Choraha Road, Near Bendra Acupuncture, Jodhpur, at
present employed as Casual Peon in the Office of Income ™ Tax, CIT (A), Jodhpur.

‘ ‘ - Slllcbh Kumar S/o Shri Ramesh Kuniar aged about 28 years, resident of Gudria

. /.\\. “s. Jav, Pilkani Nari, Sumerpur, District Pali, at present employed as Casual

T b 7 Compuler Operator, in the office of Income Tax Officer, Sumerpur, District Pali.
:’/,,



wh

Hari Singh S/o Shri Jai Singh a"cd about 40 years, 1ebidept of Vlill. Kumtia,

Tehsil Bali, District Pali, at presen employed as Casual G UWklddl in the office
of Income Tax Officer, Mount Abu, District Sirohi. |

.
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0OA No, 50072011 " | |

0A No. 499/201 1 P |

j i
* Rajendra Gurjar S/o Slui Kishan Lal Gurjar aged about 3‘9 years, resident of

H.No. 173, Sardarpura 1* C Road, Jodhpur, at present emplo‘\ 'ed as Casual Peon

in the Office of Income Tax Joint CIT, Jodhpur,

Hansraj S/o Shri Tulsi Ram aged about 21 years, resident of Kalal Colony,

Iodh]nn at present employed as Cdsual Chowkidar in the Ofmce of Income Tax,
CCIT, Jodhpur. ‘

Gautam Samariya S/o Shri Mohan oal Samariya, aged about 34 years, resident of

Gali No. 11, Kalal Colony, Jodhpur, at present employed as Casual Peon in the
Office of Income Tax, CIT 1, Jodhpm N T

Naxendm Singh S/o Shri Kishore Singh aged about 21 years resident of Gali No.

2, Ganeshpura, Ratanada, Jodhpur, at present employed as Casual Peon in the
Otf‘c; of Income Tux ITO (System), Jodhpur. ‘
\

Vikram- Singh S/o Shri Bal Kishan Singh aged about 31 yeaxs resident of B-70,

Arvind Nagar, Air Force, Jodhpul at present employed as Casual Peon in the
office of Income Tax, CIT - 1, Jodhpur. \

“
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Hari Rum Mcena S/o Shri Badri Puyxd Meena, aged about 26 years, resident of
C/o Rujendra Kumar Mahavar, Prithvipura, Rasala Road, Jodhpur at present
employed as Casual Peon in the Office of Income Tax, Waid - h(S) Jodhpur.
Shailendra Shankhla S/o Shri Surendra Singh Shankhla ag,ed about 26 years,
resident of Manak Chowk, Jodhpur, at present employed as Casual Peon in the
Office of Income Tax Ward 2 (2), Jodrlpur | :

Alok \’vas S/o Shri Jagdish Narayan, aged about 26 years, resident of Sector
7E, 39 Kudi Bhagtasani H.B. Jodhpur, at present employed as Casual Peon in the
Oftice of Income Tax, Valuation Officer, Jodhpur, |

Gulab $/0 Shri Hari Bhajan aged aboiit 33 years, resident of Rz‘mi Mobhalla, Kaga
Colony, Jodhpur, at present employe:i as Casual Computer Operator ir the Office

of Income Tax Ward 3 (3), Jodhpur. -

Amit Pandit S/o Shri Hari Das aged about 28 Ayears resident of Udai Mandir,
Tilak Nagar, Jodhpur at present employed as Casual Peon in the Office of Income

Tax Officer (Audit), Jodhpur. \‘

7 =0A N S01201L ]

\\Lal Chand Nath S/o Shri Laxman N:'th aged about 31 years, \remdent of 44-B,
‘fAdaxsh Magar, Pali, at present empleyed as Casual Compute Operator, in the
VL Otﬁce of Income Ta\ Joint CIT, Pal..

iAn ar Singh S/o Shri Ram Karan Si: 1 zh aged about 26 years, resident of House
! I_}’I/o 340, Subhash Nagar A, Pali, at pmsent employed as Casual|Waterman / Peon

/‘ N

n’/lhe Oitfice of [Income Tax, Jomt CIT, Pali.
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- Ishwar Sharma S/o Shri Parshram Sha:ma, aged about 26 years, resident of House

No. 52, Rajendra Nagar, Near Mahila’ Folice Thana, Pali, at present employed as
Casual \\ aterman / Peon in the Office JFIncome Tax, Joint CIT, Pali.

Sharwan Kumar Bhati S/o Late Shri B nJa Ram aged about 34 years, resident of
Vill. and PO Barsa Via Marwar Jungiion District Pali, at present employed as
Casual Waterman / Peon in the Office of Income Tax, Joint CIT, Pali,

Lalit Kumar S/o Shri Bhanwar Lal aged about 25 years, resident of Vill. and Post
Indra Colony, Raiko Ki Dhani, Khimﬁam, Via Marwar Junction, District Pali, at
present employed as Casual Computer Operator, in the office of Income Tax,
Joint CIT, Pali.

OA No. 502/2011

1.
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-Lalit Gehlot S/o Late Shri Mangi Lal dged about 27 years, resident of Vill. and

Post Dhamli, Via Marwar Junction, Pali, at present employed as Casual Waternan
/Peon in thc Office of Income Tax, Joint CIT, Pali.

Tulsi Ram Jod S/o Shri Khema Rdrr aged about 32 years, resident of 352,
Subhash Nagar - A, Pali, at present ¢mployed as Casual Sweeper / Safaiwala, in
the ofme of Income Tax, Joint CIT, Pali.

Sharwan Vyas S/o Shri Ganpat Lal aged about 29 years, resident of 5, Sunder
Nagar, Behind Bangad College, Pali, iat present employed as Casual Computer
Operator in the Office of Income Ta\ Joint CIT, Pali.

Smt. Bhanwari Devi Wife of Late She ;' Tara Nath, aged about 37 years, resident of
Clo Income Tax Office, Nagaur, at present employed as L.asuai Peon in the Office
of Income Tax Officer, Nagaur.

Kailash Kumar Chawariya S/o Shri Prem Ram aged about 36 years, resident of
Behind Ganesh Talkies, Sumerpur, District Pat employed as Casual Peon /
Sataiwala, in the Office of Income Tax, Joint CIT, Pali.

Dinesh Vaishnav S/o Shri Hari .Ram -Vaishnav, aged about 22 years, resident of
Railway Station, Mokhalsar, District Jalore, at present employed as’ Casual
Computer Operator in the Office of Income Tax Officer, Jalore.

OA No. 511/2011

1.

18]

Vinod Godara S/o Shri Sahab Ram aged about 29 years, Resident of Ward No.
13, Adarsh Takeej Road, Purani Abadi, Sriganganagar, at present employed as
Casual Computer Operator, in the Office of Income Tax ACIT, Circle
Sriganganagar. I .

Ramesh Soni S/o Shri Balram Soni ag¢:d about 23 years, resident of Ashok Nagar
— B, New Child School, Sriganganagar at present employed as Casual Computer
Operator in the office of Income Tax JCIT, Range Sriganganagar.

Randhir Kumar S/o Shri Lal Chand ‘,g,ed about 25 years, resident of Village 36
LI\P 1 1\511 Pad'lmpm Su;,an amg) u, at pxcbent cmployed as Casual Computcr




(o)

0
employed as Casual. Waterman ./ Peon, in the office
Sriganganagar.

|
Sohan Stngh S/o Shri Raj Kumar Sal’ni aged about 24 years, r~e51dent of C/o 55-

56, Ward No. 2, Bharat Nagar, Puranj Abadi, Sriganganagar, atl present employed
as Casual Water man / Peon, in the office of Income Tax, Sngangana;,ar

QA No. 512/2011 |

[

I

l
l

Mohd. Irfun S/o Shri Mohd. Gulﬁm .aged about 25 yers, remdent of Ada Bazar,
Mochhio Ki Ghati, Niwar Gharo Ka Muhalla, Jodhpur, at present employed as
Casual Peon in the office of Income la\ CTIT, Jodhlpur.

Vikrarn S/o Shri Manohar Lal aged about 27 years, resident o]f Quarter No. C-
36/11, Reserve Police Line, Ratanada, Jodhpur at present employed as Casual

Peon. in the ollice of Income Tax, CCIF Haqus., Jodhpur. ‘

\ ,
Rattan Lal S/o Late Slm Gyarsa Lal ung about 48 years, re31dent of Plot No. 68,
Indra Colony, Near Sati Mata Mandir, Jodhpur, at present employed as Casual
Safaiwala / Sweeper in the Office of Income Tax, PRO, CCIT, J odhpur

Kishore S/o Shri Puran Das Dhanwcl aged about 29 years, rlmdent of Inside
Jalori Gate, Harijan Basti, Madho Bag, Jodhpur, at present employed as Casual
Sataiwala / Sweeper in the Office of Income Tax Officer.

0A No. 517/2011 = |

B

Lo

Vimal Kumar Swami S/o Shri Niranjan Lal Swami aged 33 years, ‘;Resl__dent of Clo
Shashi STD PCO, Tilak Nagar, Bikaner, at present employed as Casual Data
Entry Operator in the Olfice of ITO, Ward 2(2), Bikaner.

Krishan Kumar Kansara S/o Shri Manohar Lal Kansara, aged about 25 years,

Resident ol Golchha Mohalla, Bikaner, at present employed as Ca“sual Data Entry

Operator in the Otfice of JCIT, Range - 1, Bikaner. \

L )
Madhuri Sarswat D/o Shri Kamal Kishore Saraswat aged about 22\ years, resident
of Panchmukha Road, Behind Kalimata-Mandir, Rani Bazar, Bikaner, at present
melou «as Casual Data Entry Operator, in the Office of ITO (l’D%) dl.\anu

Shravan Kumar Shankhia S/0 Shri Ma{,l a Ram Shankhla aged "&dobut 22 years

resident of Ward No. 19, Shritamsar, Bikaner, at present employed as Casual Data
Entry Operator in the Office of ITO, Waxd 2(1), Bikaner.

Mahendra Singh Parihar S/o Shri Gulab.:m;,h Parihar, aged about128 years, Shri

Karni Sewa Sansthan, FCI Godam ‘Road, Indira Colony, Blkan‘er, at present
employed as Casual Waterman in the Olﬁce of JCIT, Range -1, Blkaner

. l
Ravindra Kumar S/o Shri Bhanwar Lal aged about 25 years, Resident of 169-B,

Sadul Ganj, Bikaner, at present em )loyed as Casual Waterman in|the Office of
CIT, Bikaner.

‘ of Income Tax,

‘))




11

0A No. 5182011 o

L. Sharwan Kumar Meghwal S/o Shn Gebi Ram Meghwal aged a>out 36 years,
resident of Ward No. 19, Meghwax Mohalla, Shriramsas,, Likaner, at present
employed as Casual Waterman in the Office of ITO (Tech) Bl](aner

2. Hari Prakash Suthar S/o Shri K1shan Lal Suthar aged about 31 years; resident of
Near B.D. Kalla House, Daga Mohulla, Bikaner, at present employed as Casual
Data Entry Operator in the Office of ITO, Ward 1 (2), Bikaner.

3

Rajesh Kumar Jhungh S/o Shri Champa Lal Jhungh, égeo sbout 26  years,
resident of Opp. Nagar Nig,am Bhandar, Kamla Colony, Bikaner, at present
employed as Casual Sweeper, in the office of JCIT, Range-l B1kaner

4. Mahender Kumar Ramawat S/o Shri Gopal Das Ramawat aged 29 years, resident
of Behind OBC Bank, Chhimpon Ka Mohalla, G.S.Road, Bikaner 334001, at
present employed as Casual Data Enfry Operator in the Office of ITO, Ward 1 (4),
Bikaner. _ S

5. Praveen Sharma S/o Shri Charanjeet aged 29 years, resident of Ward No. 8, Near
Shiv Mandir, Kashimiri Mohalla, Jelsar, District Sripanganadgar, -at present
employed as Casual Data Entry Operator in the Office of ITO, Suratgarh.

0. Sukhvinder Singh S/o Shri Gurme;j :Singl aged 29 years, resident of House No.

145, Jakhad Colony Near Agrasen Nagar, Sriganganagar, at present employed as
Casual Waterman in the Office of ITO, Suratgarh. :

OA No. 519/2011

1. Kamal Kishore Swami S/o Shri Hanuman Das Swami aged about 26 years,
resident of Qutside -Usta Bari, Near Harsholav Talab, 1Chhota Ranisar Bass,
Bikaner — 334001, at present emploved as Casual Data Entry Operator in the
Oftice of CIT (A), Bil aner.

2. Shiv Kumar Swami S/o Shri Hanuman Das Swami ‘aged about 32 years, resident
of Outside Usta Bari, Near Harsholav Talab, Chhota Ranisar Bass, Bikaner 334
001, at present employed as Casual Data Entry Operator in the office of ITO,
Ward | (3), Bikaner. ,

3. Jitendra Jhungh S/o Shri Champa Lal Jhungh, aged about 33 years, resident of
= Opp. Nagar Nigam Bhandar, Kamla Colony, Blkaner at present employed as
— Casual Sweeper in the Office of CIT, Bikaner. . :

4. Ram Swaroop Meena S/o Shri Mohan Lal Meena, aged about 36 years, resident
of Village Bamrda, Mukam Devli Ki Dhani, Post Chokdi, 1Via Chala, Tehsil
Srimadhopur, Sikar 332 737, at present employed as Casuzl Wealerman in the
Office of JCIT, Range — 1, Bikaner -

- \3 Numal Kumar Kheriwal S/o Shri Surja Ram Kheduwal aged about 37 years,

- 1e51dent of 33, Chankaya Nagar, Old Shiv Bari Road, Bikaner 334 003, at present
Kt uanO) ed as Casuul Data Entry Operator in the Office of ITO (Tech.), Bikaner.

f Raj Kumar Barupal S/0 Shri Dala Ram Barupal, aged 37 years, resident of Ward
~._No. 19, Meghwal Mohalla, Shriramsar, Bikaner, at present employed as Casual
—.-Waterman in the Oftice of ACIT, Circle — 1, Bikaner.
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. Yashwant Kumar Rawal S/o Shri’ Bhanwar Lal Rawal,
Resident of Village Sarneshwarji, Post Office Mandwa,
Dist.Sirohi, at preseit -.,mployec. on the

. Post of Casual Chowkidar in the office of |
Income Tax Office, Mount, Abu,Dist.Sirohi,

OA No. 482,2011

1. Tabish Anwar son of Shri Anwar Hussain,
Resident of 164, Mohan Nagar-A, BJS Colony
Jodhpur at present employed as Casual Computer
Opu_a'ox in the office of JCIT-1, Jodhpur,

2. Jagdish Singh Rathore son of Shri Mangu Singh,
Resident of Near Kalka Mandir, Maderna Colony,
Jodhpur at present employed as Castial Computer
- Operatox in-the office of Income Tad War-1 (1), Jodhpur
3. Rajendra Kumar Parthar son of Slm Om Prakash Parihar,

Resident of Indra Colony, Mahamaadir Jodhpur
At pmmt employed as Casual Computer Operator,
In the office of Income Tax Ward- I(° Jodhpur.

4. Kanhq iva Lal Son of Shr1 Basti Ram
Resident of Gali No.1, Gandhipura, BJS, Jodhpur

At preent employed as casual Computer Operator in the ofﬁce

Of Income Tax Ward- I(.)), Jodhour

wn

Vipul Tandan son of Shri Krishan Kumar Tandon,
Resident of 25/E-29, CHB Jodhpur at present
Employed as Casual Computer Operator

In the cffice of Income Tax Ward-1(3) Jodhpur,

O A _No. 483/2011

L. Ramesh son of Shri Gopi Lal, A
Residen: of Gandhi Chowk,Sardar Patel Marg,
Jalore ai present c,mplowd as Casual |
Computzr Operator in the oftice of Inwme Tax
- Otﬁcpx Jalore. ,

—._Raju Ram Mali son of Shri Amara, resident of
Behind I'CI Godown, Jalore at present unployed
QAs,Gasual Chowkidar in the office of nvome
Ta\ Cfficer, Jalou v
A{ N “\‘ [
Nalpat Ifal Parihar son of Shri Chhog; Ram,
2 LSldenf of Indra Colonyu, Kalapura ChvganJ
DlSt"SlI\ 1 at present employed as Casual
Chewl\lc ar in the office of Income Tax Officer,
o Sirohi. :

- 4==Hitesh Chandra son of Shri Magan La

Resident of Near New Bus Stand, Gali No 2,

o\ Sirohi, at present employed as Casual Waterman
i in the office of Imoxm Tax Officer, Suclu

P




5. Smt.Lalita wife of Shri Himamt Kuln‘a.r resident of e
- Near Old Police Line, Jhupdi Road, .>uohl at pxesent ‘

employed as Casual Safai Kmmacha 1in the ofﬁoe of Income ., )
Tax Officer, Sirohi. . : '

OA No. 484/2011

1. Jitendra Kachawaha son of Shri Mishri Lal
Resident of Near Raj Mahal Middle School, SAREEER
Ajay Chowk, Jodhpm at present employed as Casual
Computu Operator in the Income Tay. Office, Clrcle I Jodhpur
R R

2. Deep Smwh son of Shri Bhanwar Ssingh, RRTDE
Resident of Mata Ji Ka Gole Mandir, Maderna Colony, DR
Jodhpur at present employed as Casuru Computer .- .- "

\ Operator in the office of Income Tax, \Vald 2(2) Jodhpm

g, Ugam Singh son of Shri Chandra Singh, resident of | ,
Near Kalka Mandir, Maderna Colony, Jodhpur at . -
Present employed as Casual Computet Operator in
the ofﬁce of Income Tax Officer (Tooh), Jodhpur. -

4, Kushal Singh son of Shri Bhanwar ngh G il
Resident of Mata Ji Ka Gole Mandir; Maderna Colony,
Jodhpur, at present employed as casual Computer -~ ..~ "~ .
Operator in the office of Income Tax thcer (Audlt) J odhpur

5. Daulat son of Shri Suraj, ILSldent of
Opp.Mahamandir Railway Station, Ram Bag Scheme
Jodhpur at present employed as Casual Peon
in the office of Income Tax Ward-I(1)

Jodhpur.

O A No. 485/2011

1. Praveen Singh son of Shri Madan Singh
Resident of /S Hem Singh Katala, Mahamandir _
—a Jodhpur at present employed as Casual Peon in the office
) Oflncome Tax, CCIT, Jodhpur.

[N X !

[gw]

Malendra Singh son of Shri Amar Sm oh, :
o Resident of Abaynagar, F.N0.95-A, "nyatavera Mangxa Punorc.,

Jodhpur at present employed as C'lsu'tl Chowkidar in the ofﬁoe
of Income Tax, CCIT, Jodhpur. A ‘

Suresh Kumar son of Shri Kishan Chand Samariya
Resident of Kalal Colony, Gali No.9 .

Inside Nagauri Gate Kila Road, J odhpur at plesent
employed on the post of Casual Chowldiar in Guest
-'r..\ House, CCIT Office, Jodhpur. ‘ ‘ S

»* S\atveex Son of Shri Bhanwar Lal, resident of - = B
\‘ l%lot No.8, Near Central Jail, Keshar Bag, Ratanada “
Iodhpm at present employed on the post of
G&ls 1al Chowkidar in Guest House, CCIT
'@?i te, Jodhpur.

(O8]
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QA No. 464/2011

1, Arun Kumar son of Shri Hansraj ;| S \
resident of H.No.55, Prithvipura, . B
Rasula Road, Jodhpur at present cmployed
On the post of Peon, in Income Tax Office,

1

Santosh Kuamr son of Shri Tara Chand Chandel ~ */7
Resident of Gali No.04, Kalal Colony, Nagauri Gate
Jodhpur al present employed on the post of Peon

in come Tax Office, Paota C Road Jodhpur

(O8]

Raju son of late Shri Bhanwar Lal, rcs1dcnt of H No 29 S
Shankar Nagar,Sangariya Fants, =

Jodhpur at present employed on the post of Peon
in Income Tax Office, Paota C Road, Jodhpur,

4. Mahendra Gurger son of Shri Kishan Lal Lal .
Resident of Plto No.173, Ist C Road; Paota Jodhpur Income
Tax Colony at present employed on thc. postof Peon ;-
in lnwme Tax. Office, Paota C Road Jodhpur, B

i
w
.
)
1

w

Chan'dra Prakash son of Shri Dev Das Rankawat .. -

Resident of Near Gokul Niwas, Umed Chowk,
Jodhpur at present employed on the post of Peon’
in Inc_ome Tax Office, Paota C Roa'd,;J odhpur - -

0. Deepa Ram son of Shri Raju Ram, re31dent
Of nedr Income Tax Department, Balotra,
Distt. Barmer at present employed on'the

Post of Peon/Computer Works in the : R \ -

Office of Income Tax Officer, Balotra Distt. Barmer.

OA No. 4652011 ] R

i Gopal Lal Prajapt, son of Shri Kana Ram,
Resident of Om Colony, Gangwa Road,
Makrana, Dist.Nagaur at present employed
As Casual Computer Operator in the office A
Oof Income Tax Officer (DDO), Makamna Distt Nagaur

. : ‘
2. Anandi Lal Saini sons of Shri Hardeen Ram, . S
Resident of Near Trimurti Mandir,

Jhaira Talab, Makrana, Distt. Nagaur . B \

at present employed as Casual Compute' Operator in the ofﬁce |
Of Inconie Tax Officer (DDO), Makam;a Distt. Nagaur oot

e

. At presen: employed as Casual Peon - R
, win the office of Income Tax Officer (DDO) ;‘

Tikam C nand Sen son of Shri umdhan Lal
Resident of Gangri Chowk, Muhu
Tehsil NewaCity, Dist. Nagaur,

f}. \B\/Iakmand Distt.Nagaur.

T
Paota C Road, Jodhpur. , | R e
|
|
I
|
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Hukum Chand Sain son of Shri Gordhan Lal, e
Resident of Gangri Chowk, Mithri,, Telisil Nawa City, ~ =+

Dist. Nagaur at present cmployed as Cus.al e
Chowkidar in theoffice of Income Tax Officer (DDO) =+« " -7
Makarana, Dist.Nagaur. G

" OA No0.466/201,

Manoj Kumar Bora S/o Shri Magsn Lal Bora, aged about 43 years, R/o
Gungsa Ki Gali, Lohiyon Ka Chowk, Nagaur, at present employed as Casual
Computer Operator in the office of Income Tax Officer, Nagaur.

Satyanayan Kansara S/o Shri Mulidhar Kansara, aged about 28 years, R/o
Kansara Ka Mohulla, Opposite Jagdemba, Ayurvedic MG Road, Nagaur, at
present employed as Casual Compx.tcr Operator in the office of Income Tax
officer, Nagaur,

Nitesh Toawat S/o Shri Narendra Kumar Tolawat, aged about 26 years, R/o

_ Tolawato Ki Pole, Machhion Ka Chowk, Nagaur, at present employed as

Casual Computer Operator in the oflice of Income Tax Officer; Nagaur.
Narendra Meena S/o Shri Gokul lul IMeena, aged about 29 years, R/o village
Kalandrapura, Tehsil Devli, District Tonk, at present employed as Casual
Chowkidar in the office of Income Tax Officer, Nagauz. -

Laxman Singh S/o Shri Ram Dev, aged about 25 yéars, R/o Kasaiwara,
Nakash Gate, Nagaur at present employed as Casual Chowk1dar in the office
of Income Tax Officer, Nagaur.

OA No.467/2011

1.

OS]

w2

Chandra Prakash S/0 Shri Rameshwar Lal Ramawat, ahged about 24 years,
R/o0 Azad Chowk, Ramawat Street, Barmer, at present employed as Casual
Computer Operator in the office of Income Tax Officer (DDO), Barmer.
Bhanwal Lal Chaudhary S/o Shri Gena Ram Chaudhary, aged about 26 years,
R/o village Ramsaria, Post Baitu BLopji District Barmer 344034, at present
employed as Casual Peon in the office of Income Tax Officer (DDO), Barmer.
Lalit S/o shri Gauri Shankar, aged about 24 years, R/o Jaswant Ki Ghali,
Batesugar, Jodhpur , at present employed as Casual Peon, m the office of
Income Tax Officer, Ward-1I (I), CIT 1%, Jodhpur. ~ .7

Smt, Lalita W/o Shri Ashok Kumadr, aged about 36 years, R/o Kalu Khan
KiHaveliRasala Road, Jodhpur, at present employed as Casual Peon in the
offize of Income Tax Officers (TDS-1) (DDO), Jodhpur. ’

T OA No.468/2011

1.
! S
" 2.
3.
X’E\\‘T g8 4} S0

Inder Singh Chauhan S/o shri Babu Singh Chauhan, aged about 31 years, R/o
Maderana Colony, Near Kalka Mate. Mandir, Jodhpur At present employed as
Casual Labour (Peon) in the office of {TO TDS-1I, Jodhpur, '
Pradeep Singh S/o shri Sawai Sing:, R/o Sadar Bazar, Dhan Mandi, Jodhpur
at present employed as Casual L'm:ur (Peon) in the oﬂxce oi ITO TDS-1I,
Jodhpur,

Amrav Dan Charan S/o Bhanwzr Dan, -aged - about 28 years, R/o
Higlaghnagar, Laxman Ghati, Soorsagar, Jodhpur at- present employed as
Casual Labour (Peon) in the office of ITO TDS-II, Jodhpur.,

\Mamsha D/o Shri Bali Ringh, aged about 24 years; R/o Nathu Ka Nohra,

ublan Ka Bas, Umed Chowk, Jodhpur at present employed as Casual

mputer Operator in the office of Asstt. Commissioner of Income Tax —
l{$ I, Jodhpur,




(By Advocate Mr. JK Mishra in all the above G?.SCS)

I

0 !

6 |

i
" : : \

Vers‘us -

1o

. Union of India through Secretary, Cen‘u al Board of Direct 'IaXGs Nhn'stry of

Finance, Government of India, North Block New Delhi. ‘;
The Principal Chief Controller of Accoxmts (Pr. CCA), Central Boaxd of Direct
Taxes, New Delhi.

Chief Coramissioner of Income Tax (”CA) CR Bulldmg, Statute C1rcle B.D.
Road, Jaipur.

The Secretary to Govt. of India, Mini} =t 'y of Personnel Pubho Cmevances and
Pensions, Department of Personnel and Training, North Bloek, New Delhi-110 001.
Chief Commissioner of Income Tax, Pavia C Road, Jodhpul I, Jodhpm

Al Respondents
\

(By Advocate Mr. Varin GuptaforR Ito 3 & 5 and Advocate Mr. V1mt Mathur ASGI
with Ankur Mathur for R.4) , o |

. OA No.386/2011
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Anil Kumar Solanki S/o Shri Bhanwar Lal Solankx, aged abt\)ut 26 years, R/o
H.No.8, Baldev Nagar, Mata Ji Ka Than Road, Mangra Poonjla Mandore,
Jodhpur, at present employed on the post of Peon in the ofﬁce 01 Commissioner
of Income Tax-I1, Jodhpur. |

Deepek Parihar S/o Shri Dhanraj Parihar, aged about 23 years, R/o Mahyon
Ki Dhani, Pipar Road, Jodhpur, at present employed on the post of Peon, in the
office of Assisfant Commissioner of Income Tax (HQ), O/o Co1mmss10ner of
Income Tax-II, Jodhpur.

Purkh Das S/o Shri Dhan Das, aged about 32 years, R/o Vlllagc Einjwariya,
Via Tinwari, Tehsil Osian, District Jodhpur, at present emploved on the post of
Peon, in the office of Income Tax Officer, Ward-3 (4), Jodhpuri™ ’ -3y

Prem Prakash Sahu S/o Shri Poona Ram Chaudhary, aged about 23 years, R/o
Income Tax Colony, Mandore Road, Jodbpur, at present employed on the post
of Puon in the office of Income Tax Otncer Ward-1 (2) Jodhpur

OA No. 387/20)T
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Jaide :p Solanki S/o Shu Nirmal Solanlq aged about 39 yoarL, R/o “Mohan
Villa”, Opp. Gokul Niwas, Umed Chowk, Jodhpur, at present employed on
the post of Computer Operator, in the oftice of Income Tax Offxcer Ward-
3(1), Jodhpm

Bhawani Singh $/0 Shri Kuku Smg,h, aged about 27 years, R/o D.S. Colony,
Near Medical College, Jodhpur, at present employed on the post of Computer
Operator, in the office of Commissioner of Income Tax-1I, Jodhpur

Mahéveer Singh Chaudhary S/o Shri Heera Lal Chaudhary, aged about 24

years, R/o Income Tax Colony, Maadore Road, Jodhpur, at present, employed -

on the post of Computer Operator,*in the ofﬁce of Addl Coﬁlm! sioner of

Income Tax, Range-3, Jodhpur. \

Rakesh Puri S/o bhu Govind Puri, aged about 23 years, R/O'Mata Ji Ka Than,
Mangra Poonjla, Mandore, Jodhpu" at present employed oﬂ the post of
Computer Operator, in the office of’ Asswtant Commxssmner oﬁ Income Tax,
Circle-3, Jdohpur.

Surendra Bhati S/o Shri Kishori Lak, agcd about 34 years, I$/o Stxeet on

", Infrort of Shiv Mandir, Ratanada, Jodipur, at present employeo on the post of

‘Con p.ter Operator, in the office of [ncome Tax Oiﬁcer, Weud-"’(’.z ), ‘Jodhpur.

\\-&'
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6. Shankar Lal Parmar-S/o Late Shri Mana Ram, aged about 25 years, resident of
C/u Shri Arjun Singh Prajapat, F.No.8, Ram Nagar, I nad»wsiya, Jodhpur, at
present employed on the post of Computer Operator in the office of Income
Tax Officer, Ward-3(4), Jodhpur.

7.

l' (By Advocate Mr. JK Mishra in all the cases)

Versus

1. Union of India through Secretary, Central Board of Direct Taxes, Ministry of
Finance, Government of India, North Block, New Delhi. :

The Principal Chief Controlloer of Accounts (Pr.CCA), Centrai Board of Direct
Taxes, New Dehi. ;

3. Chiel Commissioner of Income Tax ((‘CA) C. R Bulldmg, Statute Circle, B.D.
Road, Jaipur.
4, The Sccretary to Govt. of India, Mlmstxy of Personnel, Public Grievances and

Pensions, Department of Personnel and Training, North Block New Delhi-110
001. .

IS

© .~ (By Advocate Mr. Varun Gupta for R 1t0 3 and Advocate Mr. Vinit Mathur ASGI thh
Ankur Mathur for R, 4)

OA No. 9172012

1. Gauri Shankar S/o Shri Kishn Lal Maru,
R/o Ward No.18, Naiyon-ka-Mohulla,] -
Napasar, Bikaner at present -asi
Employed as Casual Chowkidar, in the cffice o
Of Assistant'Commissioner of Income Tax
(Central), Bikaner,

N

Mohd. Umar S/o Shri Anwar Ali, R/o 1clyeon ka—Mohulla .
Near School No.9, Fad Bazar, Bikaner:

At present employed as Casual Waterman

In the office of Assistant Commissioner of

Income Tad (Central), Bikaner,

(By Advocate Mr, JK Mishra)
Vs

1. Union of India through Secretary, Central Board of Direct Taxes, Ministry of
Finanegg, Government of India, North Block, New Delhi.

2. The Principal Chief Controller of Accour.ts (Pr.CCA), Central Bocud of Direct

. Taxes, New Delhi.

3. Chief Commissioner of Income Tax (C(‘A) CR. Bulldlng, Statiite Circle, B.D.
Road, Jaipur.”

4.  The Secretary to Govt. of India, Mmlsuy of Personnel, Public Grievances and

Pensions, Department of Personnel and Trainiag, North Block, New Delhi-110 001.

5. Assistant Commissioner of Income Tax ¢ Centlal) Ayakar Bhav'm Rani Bazar,
Bikaner. :

)‘I

-.B‘)"Ad\;'oédte- Mr. Varun Gupta for R 1to 3 & & end Advocate Mr. Viait Mathur, ASGI
" with Ankur Mathur for R.4)

AP
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OA No. 172/2012

1

1.

Gopal Kusar S/o Shri Panna Lal Kasar :1 .
At present employed as Casual Computer Operator .

In the oftice of DCIT;, C.C.I, Udaipur O/o the JCIT
Central Range, Udaipur.

Mukesh-Gayri S/o Shri Vardi Chander Gayri, -
At prescrit employed as Casual Computer Operator

In the office of ACIT, CC.2 Udaipur O/o the JCIT,
Central Range, Udalpux

Harish Lakshkar S/o Shri Labh Chand Lakshkar,
At present employed as casual Computer Operator
In the oitice of JCIT, Central Range, Udaipur.

Miss.Priyanka Soni D/o Shri Arunji Swarnkar,
At present employed as casual Computer Operator
In the oflice of JCIT, Central Range, quipur. .

Moti Lal Dangi S/o Shri Puraji Dangi,
At present employed as Casual Peon in the
Office of JCIT, Central Range, Udaipur.

Rop Lal Dangi S/o Shii Dulaji Dang,l,
At present employed as Casual Peon in the
Office of JCIT, Central Range,Udaipur.

OA No. 173/2012

1.

[

(9%

wn

Pushkar L.al Dangi S/oShri Udai Lal Dangi,
At present employed as Casual Driver

In the office of DDIT, Inv.I, Udaipur

O/o the Addl DIT, Inv.Udaipur.

Balu Ram Dangi S/o Shri Ram Lal Dangi,
At present employed as Casual Peon,

In the ottice of DDIT, Inv.2. Udaipur O/o the AddL.DIT . .

Inv,Udaipur.

Vijay Lohar S/o Klshan Lal Johar

At present employed as Casual Peon,’in’ the office of
the Addl:DIT, Inv. Udaipur.

Poonam ‘Chand Meena S/o Shri Narayar: Lal Meena L

At present employed as Casual Peon,

In the ortice of DDIT, Inv.2. Udaipur O/o the AddLDIT

Inv.Udaipur.

Smt.Sushila Bai Sonawat W/o Shyam Lal Sonawat,
At present empieyed as Casual Sweper,

In the office of AddL.DIT, Inv.Udaipur.

Kamlesh Verma S/o lat Shri N.L.Verma,

:";\n\ At present meloyed as Casual Computer Operator, ,
In the oitice of th DDIT, Inv.2 Udaipur O/o the AddLDIT, Inv UdTom
[ N, .

1 :
\.,
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7.~ Yashwant Joshi S/o Late Shri Mohar: Lalji Joshi, "
At present employed as Casual Computer Operator, -
In the office of DDIT, Inv.2. Udalpur O/o the Addl DIT
Inv.Udai pux

(By Advocate Mr. JK Mishra in all the ‘lb J\ e cases)
st.

L. Union of India through Secretary, Czatral Board of D1rcct Taxes, Mmlstry of
Finance, Government of India, North Block, New Delhi.” e
The Principal Chief Controller of Accounts (Pr. CCA) Central Board of Direct
Taxes, New Delhi.
3. Chief Commissioner of Income Tax (CCA) CR Bulldmg, Statute Clrcle B.D.
Road, Jaipur.
4. The Secretary to Govt. of India, Muustry of Pexsonnel Pubhc Grlevances and
Pensions, Department of Personnel and Training, North Block, New Delhi-110 001.
5. Joint Commissioner of Income Tax (Central Range), 3r floor, Mumal Towers,
-+ 16,8aheli Marg, Udaipur.
0. I
»°  (By Advocate Mr. Varun Gupta for R 1to 3 &5, o
' (None for R.4) A .

o

ORLER

Per: B K Sinha, Administrative Member

These  applications  have  beern,  directed against ” the  order
No.F/Mo/CCIT/IPR/AddLCIT (Hqrs) /2011-12/710 dated 31/5/2011, of | the third
respondent [A1] and OM No.49011/31/2008-Estt© dated 12.9.2008 of 4" respondent

[A2). As these have the same cause of action, éll the applications are disposed. of by this

common order,

)

s Reliefs sought for:

i
o~ behdlf of five applicants under Rule 4(5} of CAT Procedure Rules, 1987.

(i) Thut impugned order dated 31.5.2011 (Annexure.Al). issued by 37
respondent may be declared illegal cand the same may be quashed. The
respondents may be directed to make payment to the applicant @ 1/30" of the
pay at the minimum of the time scale of pay of the Group D staff p lus dearness

allowgiices i.e, Rs. 292 per day as busic pay w.e.f. 17.2008- and applicants .

aI/owed with all consequent/al beneflts ncludmg the due arrears thereof The

“(i) That the applicants may be permitted to peruse this joint upplication on




2 All these OAs have been accompanied by Rule 4(5) Application ‘fgreﬁiiing the joint

20

(iii) That any other direction or orders may be passed in favour of the

applicants, which may be deemed just and proper under the facts and -

circumstances of this case in the interest of just/ce 4

(iv) Thaz‘ the costs of this application may be awarded.”

application. These have been allowed.

Case of the applicants

A D
Sl
s

3. The case of the applicants in brief is that the applicants were ;nitialiy engaged as
daily wage casual workers to work as casual computer operator/peo:n etc. on the dates

mentioned against their names in Income Tax office along with

qualification as per the chart below:

[

e
|
|
|
|

their educational

"0A No. 1 Name of applicant(s) : Educational - -~ iDajce from working
o L qualification || = -
OA531/2011 . Abdul Kadar MA 1.9.2004
© Ajit Singh Chauhan BA 1.4.2005
" Bhunveshwar Paneri - BA -15.4.2002
Dinesh Jain B.Com 12.5.2002
. _ |HiralalDangi 1|7t 152007 - |
| 0A 530/2011 Nagaraj Meena ' MA 11.5.2004
g " Narayan Lal Dangi ' 7 2.2.2010
' . Narbada Shankar Menariya 8th < |11.5.2003 .
é ' Narendra Bhatnagar BA 1.7.2007
f Narendra Purbia 11th 22.9,2005
' 0OA529/2011  : Vikram Arya g" . -~ .. |1.10.2007
| Ramesh Kumawat BA 12i5,2002 -
i Prakash Harijan Jth 4,2.2002
| {swar Lal Prajapat BA 1.8.2005
| Amba Lal Meena s 2.1.2004
0A 532/2011 i Manish Rawat B.Com 11.2.2004 -
g | Manohar Singh Meena gt 124.11.2010
| Padmesh Sharma . MA '111.9.2007 ;
5 Praveen Sandhaya BA 21.10,2005
. pushkar Choudhary BA 1.4.2004
| IOA533/2011 - Vijay Singh Chouhan g 24.11.2001
i Vinod Kumar Chouhan o 1.10.200:
Yogesh Meena ot 10.6.2002
| Kishan Lal Meghwal Bth 7.6.2005
X | Mukta Sharma BA.BEd

1.10.2007

4
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| OA534/2011 | Naresh Menaria BA 1.7.2007
| . Pankaj Joshi BA 11.3.2007
Prashant Singh Ranawat MA 4 1,10.2001
. Rekha Gehlot g4 1.5.2007
" Rugesh Dangi 8th 1,1.2065
10A535/2011  Teji Lal Meena gh | 27.5.201%
| Tilkesh Soni MA L 17,2007
| Yashwant Purohit BA L 1.2.2004
* Niranjan Nath 8th. 13.7.2001-
| Dinesh Harijan ' 20.12.2004
. Kishan Lal Dangi 9th 1.7.2006
OA536/2011 ' Ravi Shankar Bagoria BAlind 5.12.2008
: 7 Sashi Kala Gari Saksar .. 516:2002
’ * Vishram Bairwa |12t 2.3.2002
; : Bajrangi Yadav g 6/2004
‘oo ..MahendraSingh Rathore 12th 12.4.2006
: OA 537/2011 Sohan Lal Dangi gt 1.7.2007
e . Sonali Patwa MBA 10.1.2005
\3' : Sonu Chouhan g 1.8.2005
' Vardi Chand Dangi s ] 5.6.2002
... VarshaMehta MAMBA * | 20.9.2004
OA 538/2011 . Jai Singh Sarangdevot BA . .. 1.6.2002
! Jaswant Singh 'BA © | 16.6.2008
i Kamilesh Kumawat lind year B 21.6.1959
Kanhiya Lal Dangi g 6.11.1995
: ___, Kishore Kumar Yadav 8th | 1.4.1995
| 0A539/2011 | Kuldeep Singh 8" 1.2.2005
| " Mahesh Chandra Kulambi BA 1.6.2002
’ ' Mahesh Nagda MA 1.6.2002
, : Manish Sanadhya BA 1.3.2008
L Manisha Sharma MA 15.4.2002
| OA540/2011 | Rajesh Rathod (Sunil) g 1.1.2001
} { Rajmal Mali o 4,4.2008
‘ | Smt.Geeta Bai Saksar . 1.4.95
’ i Sohan Lal Meena 7th 20.12.2004
1 | Sunil Sukhwal ah 1.12.2006
i OA541/2011 | Ambalal Gameti 7% 25.11.2004
I | Deepak Dangi 10th 17,3.2007
i Dharmendra Kumawat Dip.Enge. 5,1.2004
; { Gopal Dangi 10th 7.7.2007
ad . Jumme Khan Pathan - 1.6.2006
T OA 542/2011  Devilal BA,PGDCA 1.7.2009
; = - Poonam Chand 12" 30.5.2002
7 - Ashok Kumar Sharma MA B.Ed 15.11.2009
s .+ Barma Meena 9th 18.5.2011
OA 560/2011 . Gaurav Sharma MA - .| Nov.2007
: | Manish Sharma B.Sc (Maths) | Nov.2007
; 8th :
| Bhanwar LalMund Aug. 2004
{ Sanjay Kumar Kumar BA 27.10.2006
| sarwan Kumar 5th .1 30.4.2007
._ | Dinesh Teji MALLB - |1.8.2003
,}j}:\‘ ' Suresh Kumar BA K 1.7.2006 -
&N\ HariSingh - 5th

1.4.2004

i
V)
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© OA499/2011

O

A 500/2011

S 0A 502/2011

N

OA 512/2011

|
'{oxs’i‘f/zon' e
i

| 0A519/2011

"0A501/2011

oA 511200

0A 518/2011

| 0A 523/2011

22 0
Rajendra Gurjar gt 14.8.97
. Hansraj g" 3.32008
. Gautam Samariya gh 5.112'2001
. Narendra Singh 10th 1.512007
i Shailendra Shankhala MA 14, l; 1697
' Alok Vyas BA 16.9.2001
 Gulab BA 5.12.2001
_: Amit Pandit MA 3712002
| Lal Chand Nath BA 6.5,2002
~ Amar Singh g 16. 1o 2008
; Iswar Sharma 10% 3.3, 2003
- Sharwan Bhati g 13. 8 2007
©Lalit Kumar N BA 12. 5 2008
" Lalit Gehlot ' g 3:9. 2661
. Tulsi Ram g 2.5. 2002
; Sharwan Vyas MA 1.1. 2009
: Smt.Bhanwari Devi g 17.5.2000
- Kailash Kumar Chawariya 12% 1.1.11996
' Dinesh Vaishnav 10th 13.4.2009 A
"Vinod Godara BA .16&,.%63“-“._ B
{ Ramesh Soni B.Com-Il Yr 20.2,2006
: Randhir Kumar BA ' 14.10.2008
» Subhash Chander MA Aprll 2002
SohanSingh 10th 15.1,2007 |
- Mohd Ifran 9o 25.2122008
~Vikram g 10th 22.212008
| Ratan Lal o July,[2002
' Kishore sth July, 2002
Vnmal Kumar Swami MA 1.12{2005
| Krishan Kumar Kansara 12" 1.1:2007 /
i Madhuri Sarswat BA 1.8%%008
* Shravan Kumar Shankhla BA 1.2.2007 ,
' Mahender Singh Parihar g™ 29.312007 |
_Ravindra Kumar 8th 11 3_‘003 |
| Sharwan Kumar Meghwal gt 1.4. 2002 ;
i Hari Prakash Suthar 8-Com 11,12:2003 '
: Rajesh Kumar Jhungh Sth 3.3, ’bu%
. Mahender Kumar Ramawat MA 3. 12‘706%
' Praveen Sharma A 3. 12\2003
! Sukhvinder Singh 2th, 28. IT 2003
'\ Kamal Kishore Swami B.Com 24.9.2001
| Shiv Kuamr Swami BA. 152005
" Jitendra Jhungh 5t 7.4.1998
. Ram Swaroop Meena 7t 13,9. 2001
| Nirmal Kumar Kheriwal MA 3.10. 2001
| Raj Kumar Barupal BA 1i2004
[ itendra Singh Rajput BA 30,12.2010
Jitender Sharma BA IL,ITI 24.8.2009
.| Ratan Lal Sen M.Com 2.12.‘{.2002;,,
| Vishal Kumar Modi BA 29.3.2001
: BA-I| 13.10.2008
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- 0A 5242011 Raj Kumar Mali - B.Com(U/S) | =4.8.2009 !
: Bharat Kumar Modi Dip.in Inf.Tech | 21.9.2010 |
BSCIT :
Gaurav Chouhan Hr.Sc. 14.3.2011 !
' ~_Pushpkant Sharma - 7 2.1.2002
| OA 16/2012 . Yashwant Kumar Rawal T - 1.10.2008
'OA77/2012  RamSagar Meena 10" 1.£:2006
0A 91/2012 Gauri Shankar gh 1.1.2002
, . _ . MohdUmar 1o Alg. 2007
OA 172/2012 Gopal Kasara MA DLL 21.2.2002
: Mukesh Gayri M.Com.BEd 18.6.2002
Harish Lakshkar BA, Bed Aug.2008
+ Miss.Priyanka Soni B.Com.B.Ed Nov.2008
; Moti Lal Dangi rAS Jan.2002 ;
.. "RooplalDangi 8th April 2002 !
' 0A 173/2012 Pushkar Lal Dangi : 10" 1.6.2006 1
o Balu Ram Dangi 12 6.6.2007
. s  Vijay Lohar BAl 1.4.2008 :
S| . Poonam Chand Meena Sth 5.6.2007 E
- . Smt.Sushila Bai Sonawat semil 1.7.2005 |’
. Kamlesh Verma 8.Com Aug.2007 '
: | YashwantJoshi MA Dip.Computer 8.6.2009 |
- 0A386/2011 ! Anil Kumar Solanki BAl 27.6.2002
x . Deepak Parihar BA 5.8:2007
" Purkh Das BA Ist ~ | 26.12.2001
: Prem Prakash Sahu | BA 24.7.2007
0A387/2011 ' jaideep Solanki BA 19.9.2002
: Bhawani Singh . . |BAlst..... .{20.7.2002
-' : Mahaveer Singh MA 26.6.2008
" Rakesh Puri 12t 6.8.2007
| Surendra Bhati BA 4.8.1999
' Shankar Lal Parmar MA 11522002
OA482/2011 | Tabish Anwar 12" 18.6.2007
| Jagdish Singh Rathore BA 1.4.2003
| Rajendra Kumar Parihar BA 6.7.2002
 Kanhaiya Lal BA 21.8.2004
i Vipul Tandan 5.10.2006
| BA .
‘Ramesh MA 1.11.2007
Raju Ram Mali 5th 1.4.2009
Narpat Lal Parihar 9th 1.2.2003
| Hitesh Chandra 9th 1.1.2003
" Smt.Lalita 9 th 25.8.2003
. Jitendra Kachawaha BA 15.10.2002
' Deep Singh BA 4.9.2002
Ugam Singh BA 25.11.2002
l ! Kushal Singh BA 25.1103.2002
. ipaulat . isth _{22.11.2006
| OA 485/2011 ' Praveen Singh 12 th 1.10.2002
| Mahendra Singh 8 th 15.5.1997
. ' Suresh Kumar 8 th 1.12.2008
\ ' Satveer 8th  |2162007
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OA 464/2011 ‘Arun Kumar ' 8th | 1.5.1996
' Santhosh Kumar ‘ 8.th ]| 7.12.2007
Raju 5th | 20.5.1997
Mahendra Gurger ' 8th ] 6.8.1997
.Chandra Prakach BA Pass 1 1.5.2002
- Deepa Ram .. ___ _|BAPass Sept. 2007
OA465/2011 * . Gopal Lal Prajapat . |l2thpass | 71192006
‘ . Anandi Lal Saini 12 th pass Jan 2008
Tikam Chand Sen 10thpass | | 18.2.2003
' Hukam Chand Sainj . |12thpass | 12272007
0A 466/2011 Manoj Kumar Bora ‘Notindicatéq | 15.3.2002
M.Com “
Satyanarayan Kansara M.Com || August, 2005
.. Nitesh Tolawat 8th ‘ Dec. 2006
Narandra Meena 10th | 19.16.2007
| ' Laxman Singh |1 16.10.2009
OA467/2011  Chandra Prakash I Not | 24.82009
mentioned | *
£ Bhanwar Lal Chaudhary = | .do, || 28.8.2005
© Lalit 10" pass | | 1.1.2c08
B . Smt. Lalita - | 12"pass | | 12.4.2004
OA 468/2011 Inder Singh Chauhan 12th | | 13.1.2000
~ Pradeep Singh 8 th ‘ 19.3.2008
¥~ Amrav Dan Charan BA | | 8.1.2002
~ “Manisha | BA | 10.7.2008
|
‘ YA '
4, The applicants contend that they were engaged on daily v‘ivages they have been

primarily performﬁng auxiliary office duties irom time to time as per the orders of their
o \

" officials in charge on full time duty of eight hours a day. There is no difference between

the nature of work entrusted to them and that being pe.?fow‘rmed‘ by the regular
|

@ “‘L‘:-\-\;;-'“.

|
o;ag\s which they have discharged to the full satisfaction of the respondents. The

‘ \
_ _o,gé.@ppllca;m@z\sl\so refer to OM No. 45014/2/86 Estt.(C) dated 7.6.1988 of tne respondent

~ Ny

\:.‘x.»u-‘“ Y g» -/ P |

the casualé;wo kers and regular employees is the same the casual workars’ may be paid

HE rate of 1/30" of the pay of the minimum relevant pay‘ scale pius dearness

. |

allowance for work of eight hours a day. Where the work being done by the casual
o |
workers is different from the work done by a regular employee th‘e casuai workers may

be paid only the minimum wages notified by the Ministry of Léboﬁr or the State

Government/Union Territory Administration, whichever is higher|as per the minimum

‘ A
depart g@@te{h’) which inter aha provides that where the nature|of work entrusted to.

\\\
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wages Act, 1948. Where a Department is already paying daily wages at a'higher rate
the praétite isﬂ‘t:o be continued with the épproval of its tFinancial Advisor. The casual
workers aré‘io be paid weekly off after sly days of continuous work. The DoPT issued
another circular dated 10.9.1993 relat%n{g to the grant of tempor;ary status and
regularization of casual workers under the directives of the Print-:ipaI(Bench of CAT dated
16" Feb. 1990 in the case of jokamal anc others Vs. Uol. [Ad4]..The guidelines dated
7.6.1988 would continue to ‘ho!d'good simultaneously. Accord_ingly .the applicants were

being paid wages at the rate of 1/30" of the minimum of pay plus DA and it has been

periodically revised. The gundelmes of the CoPT for merger of the 50% of the DA with

basic pay dated 31.5.2004 have also been put into effect in respect of the apphcants
[A5]. In sum and substance by the time we reach 1.10.2010 we find that the applicants

have been paid Rs.292/- per day [A8].

5. The grievance of the applicants arises from the fact that the respondent No.3

issued an order vide his order dated 31.5.2021 [A1] that the recommendations of the 6"

Pay Commission are applicable only to the Casual Labourers conferred with temporary

~ status and.are not applicable to the casual workers without temporary status. The same

order withdraws the earlier orders and directs that the applicants be paid at the rate of

Rs. 164/- per déy where the nature of the work of casual workers is the same as that of

_regular emgloyees. The applicants have come to this Tribunal against the afore order

J#di). The learned counsel for the applicanté éontends that the impugnedzorder is based

3
—~T anan ._xs/" -)f

+ Contfiflied to do so. The 6" Pay Commissior;-i Report does not exclude them specifically
i \\

—
C o ———
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| é : ~ categories of workers violative of Articles 14 and 21 of the Constltqtion. They are being
i ) ’ ' ‘

| ;
. i
ISR EEEN R

same. The Ep'blicants have also referred to the case of Surindérrf'Singh Vrs. Union of

. \
India AIR 1986 SC 584 and contend that the matter is no longer lnt{egra with the passing

\
- of the afore mentioned judgment. : R i

Case of the féspondents 5 r
\

6. The counsel for the respondents has fully contested the OA. The principal

\
argument of the respondents is that DoPT OM dated 10.9. 1998 [A5] was issued in

pursuance of.judgment of Principal Bench c;-f CAT dated 16.2_._;199‘0 to grant temp'orary

status and regularization to those casual labour who were empl(oyed at that point of

_ S E

time and had rendered one year of continuous service in Centre‘\l Government offices
: 1

|
other than in the Departments of Tele'com, post and Railw‘ays. The DoPT had

|
subsequently issued a clarification vide Ol\/l No0.40011/6/2002-Estt© dated 6.6.2002

1 ‘n ‘r_,-,;

‘me ds per order dated

clarifying that‘ the scheme relating to the grant of temporary sche

10-09-1993 |s not an ongoing scheme but:rather one one time dispensation to those
' \

who had been given temporary status on completion of 240 daysfof work or 206 days in
: \

case of ofﬁce’_s‘ having 5 days week. It was. further clarified tha;t those who had been

granted tempgrary status would not be stripped of the same but the those who have

~ joined the service on a subsequent date cannot seek to derive advantage of this order
_ ; " . .
for grant of temporary status . The nature of work of these employeés is different and

|
T day The OM dated 12.9.2008 has been misinterpreted by the agplicants as it

f/
£ r’/ ‘
'CfommlsSIOn A such the applicants are not éntitled to any relief.

. ) ‘ e . | :
treated as separate classes without there being any intelligent diffierentia, amongst the

as such they are being given wages at theé‘highest of the minirﬁum wages at Rs. 164[-'

n \,\

V'
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Facts in issue: “ e
7. After having gone through the pleadings of the parties and listen to their oral

submissions the following facts in issue emerge:

(i) Whether the applicants hiuve been performing the same nature of
duties as the regular employees?

(ii) Whether the reduction of vicges as has been ordered vide the impugned
order [A1], violates Article 14 and 21?
(iii)  What relief(s) if any could be granted to the appllcants?
Findings

Whether the applicants have been perfohning the same nature of duties as the regular
employees?

8. The recruitment of casue-l worlgersj;and persons on davily wages was reviewed in
the year 1998 on the basis of which the Department of Personnel and Training, Ministry
of Personnel}:Puinc Grievances and Pensienws, issued OM No. 49914/2/86-Estt© dated
7" June, 1988. This OM started by recogﬁ{zing that persons on dai:ly waées should not
be recruited for work of regular nature bg? only for work which is casual, seasonal or
intermittent by nafure for which regular posts cannot be created. The OM further

: il
provides:

(iv) Where the nature of work "e}ytrusted to the casual workers and regular

employees is the same, the casual workers may be paid at the rate of

N 1/30™ of the pay at the minimum of the relevant pay scale plus
dearness allowance for wo: k of 8 hours a day.

“-{u} z« \/n cases where the work done by a casual worker is different from the

‘} N ork done by a regular employee, the casual worker may be paid only

; i a‘the minimum wages not/ﬁed by the Ministry of Labour or the State-

;A iGovernment/Un/on Terrltory Administration, whichever is higher, as per

;he minimum Wages Act, l‘*48 However, if a Department is already

ﬁ ‘gt;aymg daily wages at a h/gher rate, the practice couid be continued
> f‘ *‘° ‘ix e -,r:... " with the approval of its quncralAdviser. 0

..u«*(fx) "Where work of more than one type is to be performed through the year

_but each type of work does not justify a separate regular employees, a
e multifunctional post may Le created for handling those items of work
with the concurrence of the Ministry of Finance.
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9. In the‘\/‘ear 1993 the Principal Bench;f'cfif Central Administrati‘ve Tribunal delivered

:;L‘,
<t

judgment on 16.2.1990 in the case of Rajkamal and others Vs Umon of India and

orhers (1990) 13 ATC 478 therein it 1ssued certam directions to the Govt of India, as

: [ iod B . }
under: i t ;

“29, !n the light of the foregomg, the application is drsposed of with the
followmg findings; orders and dlrectlons i

4‘{;’"’ ’*

(i) vWe hold that the present pract/ce and procedure followed by different
'm/nrstrles/departments and. the offices under them in the matter of
‘engagement, d/sengagement and regularization of casual labourers on
;ihe basis of their separate strongth of staff results in:inequalities and
‘injustice. The Government of India, except the Mmrstrv of Rail&ays,
should be treated as a smgle unit in the context of engagement and

. regularization of casial Iabourers, P

(i) The impugned orders dated 12th October, 1989 passed by the
respondents, are set aside and quashed. -

(iiij  The respondents are directed:to continue the services of the applicants
i as casual laborers in the regUiar vacancies in the post of Group D arising
in the Ministry of Food and Clwl Supplies and. lts o‘fflces at Delhi and to
consider their regular/zatron in such vacancies; * Vi

(iv)  Incase, no vacancies exist in- the Ministry of Food and Civil Supplies and
its offices, they should be adjusted against the vacancies of Group D
staff, in.other m"nfsi'ries/departments/attached/subordinate offices for
appointment in accordance with the scheme dlrected to be prepared as
mentioned in paragraph 21 above }

(v) The respondents are dlrected not to induct freéh recruits as casual

labourers through Employment Exchange or otherwrse, overlookmg the

preferential claims of the appllcants, and \ S

The emoluments to be glven to the applicants tlil tnelr regulanzatron

snould be strictly in accordance with the orders and instructions issued

b )y the Department of Personnel and Training. After their regularization,

elonging to the Group D category. ?

on December 11 1989 and r%ntmued
//,V }hereafter directing the respor,dents that the status quo as regard the
3/ ontinuance of cil. the four applicants as casual- Iabourers be

\
malntamed is made absolute !

: \

M as it would appear from paragraph 2
that the recrthment of casual workers wuld continue as,go‘r\.j:,ain‘e,q in OM dated
. H . '5i‘~""—g: s
7.6.1988. On 31.5.2004 the DOPT issued 4 revised OM vide No 49014/5/2004-Estt©

daily rates of wages of casual labourer as under:

directing merger of 50% of the Dearness AIfowance with basic pay for computation of

p §\\

P anii
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9.7.2007, the relevant part of which reads as follows:

v

¢"worker5\en a;lywages performing dn‘ferent set of casual duties.

i)

“The undersigned is directed to say that references herve been
received from various quarters seéling clarification whether L0% of
Dearness Allowance merged with tasic pay to Central Foveriiest
employees w.e.f. 1.4.2004 vide Mipistry of Finance, Departmént of
Expenditure OM No.105/1/104-IC dlated Ist March, 2004 would be

admissible to casual labourers j’d:r the purpose of computation of
their daily rates of wages. '

The matter has been considered in consultation with the
Ministry of Finance and it has been lecided that 50% of the Dearness
Allowance merged with the basic pay will be admissible to casual
labourers with temporary status and also to casual employees who
are entitled to daily rate of wages with reference to the minimuin of
the pay scale for corresponding regular Group D official w.e.f Ist
April, 2004 for the purpose of computation of their daily rates of
wages. The casual labourers entitled to daily wages not linked to the
minimum of the pay scale plus Deari;ess Allowance for corresponding
Group D employees or casual workers/contingent employees er,gaged
on part time basis shall not be entitled to the above benefit.

This issues in concurrence with Department of Expendlture IC
U0 No. 105/1/2004 IC dated 19" May, 2004.”

On the basis of the above circulargthe respondent No.5 issued Oivi dated

“In accordance with the instruction -iaid down in the Department of
Personnel & Training Om No.49014/2/86-Estt© dated 7.6.1988 read
with DOPT Circular No.49014/5/2064 dated 31/5/2004, sanction is
hereby accorded to the payment of casual workers putd on,daily wage
basis, where nature of work is the sane a that of the regular employees
at the rate of 1/30" of the pay at thg minimum of time scale of pay of
the Group D staff plus Dearness i?éy plus dearness allowances, ie.,

1/30"™ of (Rs.2550/+ Rs. 1,275+ Rs. 1109.25/1338.75 ie., Rs. 164/- P day
for 8 hours of work a day o ,

22Inc cases where the work done by.casual work is different from the
work done by regular employees, the daily wages payable will be Rs.
144/- per day in terms of Dy.Labour Welfare Commissioner {Central)
communication Ref.No.Dy.LWC(C)/M/R/2005/4000 dated 30.7.2005.”

The rez;pondent organization acknowi‘edged that the work being done by the

Suiafing

In recognition of this



o % .

"No. CC/JPR/2"O8 09/2773 dated 12/17% Norember 2008 and Letter No CC/JPR/2010-

11/289 dated 18" October, 2010 [A7& Aaj; The Iater brought up the payment to be
] ) T g
made to such employees to Rs. 292% per day on the basis of the above formulation.

i
The applicants submitted a representatioh to the respondents wherein they have

i
detailed the work being done by them as per the Circular No 22 dated 1 8:1.2011 under .

the multitasking scheme It is interesting to note that the work mvolves a. much Iarger

vista than what is, ordlnariiy done by an average employee and which no regular

employee wo_u!d normally agree to do.

photocopyiiig}:’ night and guard duty, drivingA‘é\l}ehicIes, watering thejpjaﬁts ‘toimention a =
- i . o
few in additioh they are also required to_fd_o date entry, typing pf letters and return
i o . |

feeding and pracessing. The applicants in thlS representation admitted that the scheme

of Casual Labourers (Grant of Temporary Status and Regulariza.t Awas only applicable

till 1993 but they made request to the effect that the Ministry should be asked to revise
1
< . N i .

this scheme. e '
_ ,i

13, Admittédly, the Scheme of 1993 was a one time dispens“ation. This issue has
L R R
been dealt with in a decided case by the rfon’ble Supreme C_ou‘r‘i’. Lli:i[éh"’of India Vs.

i
- k-

Mohanlal and'others, (2002) 4 SCC 573 and'held as under: 4

|
i
".i'
ol
'

“6. Clause 4 of the Scheme I.‘: very clear that the conferment of
’temponry status is to be given to the casual labourers who were if,
empioyment as on the date of commencement of the Scheme _._So'”o of -
the Cenfral Administrative*® Tr/bunals took the view that‘thrs is“an \/\
ongoing scheme and as and when ca' ual labourers complete 240 days -
of wor,i in a year or 206 days (in case of offices obserwng 5 days a
week) they are entitled to get ‘temporary’ status. We do not thing that
\alause 4 of the.Scheme envisages it as an ongoing scheme. in order to
cqurre “temporary’ status, the casual labourer shou'd haye been in.

. "employment as on the date of comrnencement of the's neme and he
i shou/d hdve also rendered a contuuous service of at least one year
whrc mecns that he should have be en engaged for a penod of at least
ays in a year or 206 days in case of offices obserwng 3 df'ys a
ve k From clause 4 of the Scieme, :t does no appear to pe a géneral
~glideline to be applied for the purpose of giving ‘temporary’ status to

\/ all the casual workers, as and zvhen ‘they complete one year’s
( .

|
|
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continuous serwce,‘ of course, it ls up to the Union government to
formulate any scheme as and when it IS_fOU".u rer2ysary that the casual

labourers are to be given temporary status unu Iater they are to be
absorbed in Group D posts R

8. The Division Bench of the Calcutta High Court in T.Fiajakili V. Union of
India WP(CT) NO.86 of 1999 (Cal)(DB) held that clause 7 must be read in
a manner in which it does not render it uncon:ticutionu!. The employers
- ) : cannot at their whim dispense with the services Sy the casual labourers
N D L ' who have acquired “temporary’ status. The entire object of the 1993

R : : scheme was to regularize all casual workers. To allow such uncanalised
power of termination would also-defeat the object of he Scheme.
Dispensing with the services of a casual Iabourer under clause 7 in our
view, could be for m/'conduct etc.”

9. Having regard to the general scheme of 158 5, we are also of the view

that the casual labourers who acquirg ‘temporary’ status cannot be

\ : L ’ removed merely on the whims and fancies of the employer. If there is
sufficient work and other casual labourers are still to be employed by

‘the employer for carrying out the work; the casual labourers who have
, acquired “temporary’ status shall not be removed from service as per
B clause 7 of the Scheme. If there is serious misconduct or violation of
SR service rules, it would be open to the employer tu dispense with. the
services of a casual Igbourer who had acquired the ‘temporary’ status.”

s

14, Now we come to the questioh that what is ;’the“;goiding principle whereby the

payment of daily wage worl<ers should be made The questlon was answered by the

Hon’ble Apex Court in the cese of Surinder Singh and another Vs. The Engineer-in-Chief,

CPWD and others, AIR 1985 $C 584:

| . ] ”One wmld have though that the judgment in the
S - Nehru Yuvak : Kandra’s - “case . (supra) concluded further
- argument on the question. . However, Shri V.C.Mahajan,
. e P _ . learned counsel- for the Central Govenemnt reiterated the
I P TN same argument and also contended that the doctrine of ‘equal
e A pay for equal wo:k’ was a mere abst“act doctrme and that it
] ‘ was not capable of being enforced in"a court of law. He
referred us to- the observations “of- thls .court in: Kishori ©
Mohanlal Bakshl Vs.-Union of Indla, AIR 1962'SC 1139. We are
not a little survr/sed that’ such an argument should be
advanced on _behalf of the Central Government 36 years after
the passing of the Constitution and 11 years Gfter the Forty
Second Amendment procla/mlng_lndla as a Socialist republic,.
The Central Government like “all organism ‘of the State is
committed to the Directive Principles of State Policy and Art.39
enshrines the piirniciple of equal pay for equol work. In Randhir
Singh Vs.. Unior: of India, (1982) 3 SCR 298 (AIR 1982 SC 879)
this court ha occusion to explain the observations in Kishori
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Mohan Lal Bakshi V Un/on of Indla (supra) and to o int out
how the principle of ~qual pay for equal ’uvor.l s not an
abstract doctrine and how it is a vital and v'gorous doctrine
accepted through the world.:particularly }by aII . sccialist
countries. For the benefit of those.that.do inot 'seem to be
aware of it, we may: point out ha the decision in Randhir

[
Singh’s case has been. followed in. many numaer af cases by

this Court and has been aff/rmed by a Constltutlo'1 :Bench of

this Court in D.S. Nakara V.Union of India (1983) 2 SCR 165: AIR
1983 SC 13%..The Centrcl Government, the Staae Governments
and likewise all public sector undertakings are expected to

function like model and enlightened employers and arguments

such as those Wthh were zdvanced . before us that the -

principle of equal pay for equal work Is an abstract doctrine

which cannot be enforced in a <court of lamr should ill-come.

from the mouths of the State and the S‘ate undel takings. We
Jllow both the writ petitions and direct the refpondents asin
he Nehru Yuvak Kendra’'s case (supra) to pay to the petlt/oners

and all other daily rated employees, the same salary and

allowances as are pa/d to regular and permanent employees .

with effect frem the date when . they - w‘ere respectively

employed. The respondents will pay:to each of the petitioners
a sum of Rs. 1000/- towards their. costs. We‘also recerd our
regret that many employees  are. kept m service on a
temporary da/ly-wage basis w:thout thelr ' services being
regularized. We hope that - ‘the': Govemmen ;:,ﬂ” take
appropriate action to regularize the serwces of~ il those who
have been in contmuous employment for \more than six

months.” , _ T i ‘

.. On the basis of.the:aforesaid discussions.we}reached the conclusion — the

.ayment of wages to the daily wage employees dlschargmg the dutles of a regular

employee will continué™to be governed by the provnsnons of OM’“dated 7.6.1988 despite

"\.r

— ;

mek as regular employees and even mor

§

the fact that the OM dated 10.9. 1903 has been deemed to be a one time dlspensatlon '

« th such employee is found gth; of mnsconduct when h‘lS services can be dlspensed

N

.

o

gme that a regular uDc

'
'
1
|
'
'
|
I
I
I
'
'
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baing asked to do the work of cleaning and watering the plants. In fact they are dofng

more. The nature of the duties being performed by the applicants has>not undergonéfa

-

change by virtue of the mere fz;;‘ét the impugned circular has been issued by the,DoPT;ilt N

is well recognized that a circular from above does not changed the ground realities'in

efect. Where the applicants have been performing the duties of a regular"erﬁ‘ployee or

rmore and continue to do so is a fact their status cannot change overnight by the mere

_f'act that a circular has been issued by a superior authority. The third conclusion is th‘ét
By‘issue of the impugned OM dated 31.5.2011 [A1] the material facts are not alteredfi‘by

one stroke of pen. What the zpplicants were doing earlier they continue to dozféo

even after the issue of the impﬁgned OM. As already held that where the nature:of
work remains to be the same as the regular employees the payment will also continue

to be the same. ' o o

Vhether the reduction of wages as has been ordered vide the impugned order [A1] is
wolat/ve of Article 14 and 21?7

16. The doctrine of equal pay for equal work is well enshrined in our Constitution

Sk

articulated through Article 14. This article for the sake of convenience needs to _be

reproduced.

Article 14: Equality before law:- The State shall not deny to any person equality
before the law or the equal protection of the lavss within the territory of India:”

and has been the corner stone for so many judgments /decisibns of various courts more

Vg

so of the Hon’ble Apex Court_. it is also to be noted that it forms a part of the basnc

. I

frame work of the constituticn as enunCIated in HIS Hollness Keshvanand Bhartl

'x L) ,',:
Sripadagalvaru and others Vs. State of Kerala and another, AIR 1973 SC 1461.Case.'
Hence it has also to be considered that once a set of workers have been

I

i1

R
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once one is used to a higher set of income it is difficult for him to curtail one’s
requirements ) a lower income. ‘
|

18. [t is also significant to note tha: no show cause notice has been issued to

the applicants before reducing their daily wages structure. While ¢ertain|y the services

I :
of the applicants as decided in the case of 'nion of India Vs. Mohanlal -and others,

(supra) can be dispensed with one month’s notice by mean

s of a termination
9
simplicitor. For reducing or altering the wage structure to their disadvantage will
|
\ .
|

ard. The principle of

require prior show cause and giving them o 3portunity of being he

|
audi alteram'partem is inviolate in such casas. In any event, such a reduction is not

justified in the cases in hand. 1
’ |

\

What relief(s) if any could be granted to the applicants? '
i

19. Answer to tne first two questions which go in favour of he applicant;s, _obVioust, persuade

the Tribunal to answer this question too in their favour. In view of the discussions on the above

A |
. Iy
issues we come to the conclusion that the unilateral action of the respondents in reducing the
‘ :

wages of the aﬁ;::licants without having given them an opportunity to sh?w cause is violative of
not only the constitutional provisions but also *4e principles of natural justice. It i}hencs'bad

under law. Thé following reliefs are, therefore, oriered: |

\

() The impugned order dated 31i%; 5.2011 [A1 ] is hereby }quasl'ed

() The respondents are directed to continue makmg payment to the
i ‘applicants @ 1/30th of the pcy at the minimum of | the time scale of the
‘ uroup ‘D’ staff plus dearness allowance ie., Rs. 292 per days as bas:c
. fayw.ef1.7.2008 with all ccnsequential benefits. SRR

“:j_(‘lll) i No modification of the OM d1ted 12.9.2008 is warranted as the legality
i) of the OM has not been in cnallenge nor would the same be necessary

for granting the reliefs (i) anc! ii). i

~a

o) j 7%/ The M No. 142/2017 in DA 534/2011 is rendered mfructuous inview of the dispo

|
\
!
\
}

. of-

V) | -No order as to the costs. : o \,ﬁ\_\
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